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(iv) Development Council for
Heavy Electrical] Industries.

(v) Development Council for Non-
"Ferrous Metals and Alloys.

(vi) Development Council for
Woollen Industry.

(vii) Development Council for Art
Silk Industry.

(viii) Development Council for Or-
ganic Chemical Industries.

(ix) Development Council for
Drugs and Pharmaceuticals.

(x) Development
Sugar.

Council for

(xi) Development Council for Ins-
truments, Bicycles and Sew-
ing Machines.

(xii) Development Counci] for
Leather and Leatker Goods
Industries.

(xiii) Development Counci] for
Light Electrical Industries.

(xiv) Development Council for Food
Processing Industries.

(xv) Development Counci] for Glass
and Ceramucs,

(xvi) Development Council for

Paper, Pulp and Allied In- -

dustries.

(xvii) Development Counci] for In-
organic Chemical Industries.

(xviii) Development Council for Oils,
Paints, Soaps, Cosmetics and
Toiletries.

[Placed in Library. See No. LT-
3540/64].

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
. Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure apd Conduct of Business

]

DECEMBER 4, 1964

Businesy of the
House

3382

in the Rajya Sabha, 1 am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 2nd December, 1964, agreed
without any amendment to the
Food Corporations Bill, 1964, which
was passed by {he Lok Sabha at
its sitting held on the 25th Novem-
ber, 1964.”

12.23 hrs.
RELEASE OF MEMBER
Mr, Speaker: I have to inform the
House that I have received the fol-
lowing telegram, dated the 3rd De-
cember, 1964, from the Superinten-
dent, Centra] Jail, Coimbatore;—

“Shri 8. Kandappan, Member,
Lok Sabha, released today.”

12:23}) hrs.
BUSINESS OF THE HOUSE

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): Sir, with your per-
mission, 1 rise to announce that Gov-
ernment Business in this House dur-
ing the week commencing Tth
December, 1964, will consist of: .

(1) Further consideration and
passing of the Indian Trade
Unions (Amendment) Bill,
1964, ag passed by Rajya
Sabha,

(2) Discussion and voting on the
Supplementary Demands for
Grants (Kerala) for 1964-65.

(3) Discussion on the Resolution
given notice of by Shri Bade
and others seeking disap-
proval of the Essential Com-
modities (Amendment) Ordi-
nance,, 1964,

(4

Consideration and passing of
the Essential Commodities
(Amendment) Bill, 1064,

Discussion on the Reports of
the University Grants Com-
mission for 1861-62 ond 1962-

(5

—
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683 on a motion tp be moved
by the Minister of Education.

(6) Consideration of a mation for
concurrence in the recom-
mendation of Rajya Sabha for
reference of the Banaoras
Hindu University (Amend-
ment) Bill, 1964 to a Joint
Committee,

{7) Further discussion on the Re-
port of the Backward Classes
Commission (Vols, I—IIIY to-
gether with the memoran-
dum explaining the action
taken thereon.

(8) Consideration of a motion for
reference of the Companics
(Second Amendment) Bill,
1964 to a Joint Commitice.

(9) Discussion on the Report of
the Commissioner for Sche-
duled Castes and Scheduled
Tribes for the year 1962-63
on a motion to be moved by
the Deputy Minister of
Social Security nn Thursday,
the 10th December, 1964,
after disposal of Questions.
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Shri Sivamurthi Swamy (Koppal):
During the last session also I raised
the question of the water dispules
and the report of the Gulati Commis-
gion in the matter. A number of
projects, mainly river valley projects,
are going to be taken up during ths
Fourth Plan. Unless this dispute is
discussed here, with special reference
to the report of the Gulati Commis-
sion, I have no doubt that great in-
justice will be done to States like
Mysore, Madras and Maharashtra.

Shri Shivaji Rao 8, Deshmukh (Par-
bhani); May I say....

Mr. Speaker: He cannot introduce
himself in thig manner, I will come
to him. Now, Shri Bancrjece.

Shri 8, M. Banerjee (Kanpur): My
first point is about the request of the
hon. Member, Dr, Lohia, for a discus-
sion of the subject, because it,is a
question of principle. It should be

.
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accepted and taken up for discussion
next week, Secondly, there js the
discussion of the opinion of the Sup-
reme Court. I would again request
you, and through you the Minister, to
have a discussion on th!s subject be-
«cause opinion hag been “Xpressed on
this question by everybody except
the House,

Mr. Speaker: When once a subject
has been referred to and brought to
the notice of the House, it nced not
be reinforced or re-affirmed. So,
what has been stated by others need
not be supported,

Bhri §. M. Banerjee: I just wanted
to mention that we support that de-
mand, Thirdly, there is the ques-
tion of the Bill to give effect to the
report of the Bonus Commission.
Yesterday, the hon, Labour Minister,
Shri Sanjivayya, stated in this Housc
that they are trying to bring it as
early ag possible. The employers are
taking undue advantage of the delay.
B0, 1 would request the hon, Minis-
ter of see that it is brought in with-
out delay, preferably next week;
some other Bills can wait, but not
this Bill.

Shri Hari Vishnu Kamath (Hosh-
angabad): Yesterday 1 wag rather
perturbed to notice the Minister of
Parliamentary Affairs questioning, or
rather doubting, the necessity for a
constitutional gquorum in the House
when I raised the point. I think it
was decided many many ™onths ago
that the convention which was wrong-
ly adopted by the House was wholly
wrong and it was given the go-by.
If the Minister of Parliamentary
Affairs is really serious about this
matter, he should come forward with
a Bill to amend the Constitution. I
am sure, Sir, you will agree with me—
your predecessor, Shri Mavalan-
kar, the first Speaker of the House,
did and he advised Government to

" bring forward a Bill—that if he Is
really serlous about the matter, in-
stead of questioning our right to
raise the question of gquorum, which
is a constitutienal obligation, and not

r
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8 matter of convention, let him, let
the Government come forwarq with
a Bill to amend the Constitution they
cannot have it both ways: they can-
not eat the cake and have it too. Let
It be decide once and for all.

Shri Khaditkar (Khed): May I sub-
mit that I have given notice of a
motion, which hag been admitted by
the Sub-Committee, regarding the
language of law that will come into
force after the 26th January, I
sufficient thought is not given to that
matter and the House ig not given an
opportunity to discuss it, it will result
in legal amarchy and chaotic condi-
tlon in this country, 'The basis of
our law is the basjs of our unity and
hence the urgency of the matter. [
would request the hon. Minister to
let us have a discussion on that,

8hri Shivaji Rao 5. Deahmukh: Sir,
vou will remember, I have seen you
regarding the discussion of the Gulati
Commission Report on which 1 have
given a motion.

Mr. Speaker: So, he also wants
that it should be discussed as early
as possible,

Shri Bhivaji Rao § Deshmukh: Be-
sides that, there ig another motion of
the same type, called No-Dry-Yet-
Named-Motion.

Mr. Speaker: He need not refer to
the Gulati Commission Report, He
can refer {o the other motion.

Shri Shivaji Rao § Deshmukh: It
is on the same subject. I suggest
that it may be taken up early,

Shri Krishnapal BSingh (Jalesar):
There is another very important
matter. 'We have been asking for a
discussion on the defence prepared-
ness of our country. 1 beg to sub-
mit that this is the only time when
we can do it.

Mr, Speaker; Is there a motion on
the subject? .
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Shri 5. M. Banerjee: There 15 a
motion on ordnance factories by Shri
Ranga and otherg which has been ac-
cepted.
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I do not agree with him that jt is

a wrong convention or that even a
wrong convention must be broken,

Shri Hari Vishnu EKamath: It is not
only wrong, but also unconstitutional.

AGRAHAYANA 13, 1886 (SAKA)

of the House 3388

Shri Satya Narayan Sinha: Some
people want to break al] kinds of
conventions.

Dr. M, §. Aney «{Nagpur): There is
no such convention at all. (Inter-
ruptions), .

Mr, Speaker: The only answer I
want is that it is going to be taken
up here,

Shri Satya Narayan Sinha: We are
all anxious about it, we feel it. This
every day quorum business does not
do any credit to the whole Hous: or
to any of the parties concerned. We
are ourselves anxious to amend the
Constitution so that the House may
frame its own rules as to what should
be the quantum of gquorum

Shri Nambiar (Tiruchirapalli): Do
not make it § or 10.

Mr. Speaker: It will come up here.

Shri Hari Vishnu Kamath: Make it
five, like & rational panchayat.

Shri Satya Narayan Sinha: 1 have
said that the House would decide it.
Wny ghould they be anxious about it?
Instead of 50, they can make it 100.

Mr. Speaker: Mr Khadilkar's point
was about the language in the law
courts.

Shri Satya Narayan Sinha: I had
requested the hon. Member to talk to
you about it and find out whether the
no-day-yet-named-motion had been
accepled.

Mr, Speaker: So far as .ny business
is concerned, I have only to admit it
if it is in order and then it is for the
Government to decide further,

Shri Satya Narayan Sinha: We will
look into it and we will have dis-
cussions about it. I do mnot know
whether the motion about ordnance
factories had also been admitted,
But I think we can take only one
motion every week and not mors
than that because we are running
against time. We will look into it
also because the concerned Minister
should also agree to®this. We shall

L]
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discuss this matter with them and
then only I shall be in a position lo
say as to when it could be taken up
for discussion.

Shri Bade (Khargone): My resolu-
tion has been accepted and that is
about the food position in the South
India: all my friends from the South
are supporting me in that motion.
‘When will it be taken up?

Mr, Speaker: That also
looked into,

Shri Satya Narayan Sinha: About
the Gulati Commission also, the
answer which I have given just now
applies to this. I will discuss it with
the Minister concerned and then only
I will be in a position top say any-
thing about it
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facture, Consumption
and Price of Cars
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12.38 hrs.

DISCUSSION RE: MANUFACTURE,
CONSUMPTION AND PRICE OF
CARS
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Shri Surendranath Dwivedy (Ken-
drapara); It will continue up to 2.30
today?

Mr, Speaker: Yes,

Shri Ranga (Chittoor): There will
not be any official business?

Mr. Speaker: This is official busi-
ness,
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